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[Shri Bhupesh Guptal
action agamnst them Tt 1s not a question
of students, I am concerned more with
the inspiration, with the organisation be-
hind the whole thing that has happened
This paper will continue to come out
Your Motherland 15 writing

SHRI LAL K ADVANI Do You
suggest that the CPM 1s behind this?

SHRI BHUPESH GUPTA 1T sad
Jana Sangh

H\ T AITF(ON : IUTEALT HewaT =Y
Wiw S gar @ar @, Al § aar

SHRI BHUPESH GUPTA  Why
are you bringing 1n CPM 1n this?
2N AW AT ¢ TZ WA ;AT

STIF U1 & | ARRT TH A H FRy
WEEY & AEAl T IqH S

SHRI BHUPESH GUPTA Here
is Mr Home Mmusier siting 1 men-
tioned this thing to him yesterday im-
mediately I got the report I would
like to know what he has done, whe-
ther he has made any nvestigation
On a matter like this he should make a
statement He should tell us some-
thing about 1t Many of us are associat-
ed with that paper just as Mr Advam
15 associated with Motherland, the
mspiration behand these people There-
fore he should kiadly tell us, T would
like to know what he has done

MR DEPUTY CHAIRMAN  The
House stands adjourned till 2-15 pwm

The House then adjourned
for lunch at eighteen minutes
past one of the clock

The house reassembled after lunch at
fifteen minutes past two of the clock,
Mr. Deputy Chairman in the Chan

MOTION R TWENTIETH REPORT
OF THE COMMISSIONER FOR
SCHEDULED CASTES AND SCHE.
DULED TRIBES FOR THE YEAR
1970-71—contd.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT

Scheduled Cdbtes and 204
Scheduled Tribes

sABHA1 °*°
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA) Sir, 1t 13 glatityng that
a large number of hon Members have
taken part 1n this debate This 15 real-
ly as 1t should be because the subject
vnder discussion 1s one of the highest
urgeney and of the highest importaace
Members have made very valuable <ug-
¢~stions They have analysed the pro-
blems of the Bacaward Classes with
great penetratics, sympathy and emo-
tion and many good suggesiions have
come It 15 a measure of the national
concern that this House has discussed
the subject with such seriousncss and
m such great depth This Report 1s
presented befoie this House i pursu-
ance of the provisions in the Constilu-
tion  Arucle 338 or tie Constitution
provides for the appomtment of a
Special Officer to nvestipate all m-t-
ters relating to the safeguards provid-
ed for the Scheduled Castes and the
Scheduled Titbes unde: the Constitation
| and report to the President upon
the working of those safeguards at
such ntervals as the President may
direct, and the President shall cause all
sach reports to be laid before ecach
| House of Parliament The Comrus-
stoner’s Office 1s a high, constitutional
cffice and it 1s always our endeavour to
give the highest consideration to what-
ever recommendations they make and
whatever they have said mn this Report,
whatever suggestions they have given,
will be very sertously considered

SHRI KALYAN ROY
have been considered for the
years

SHRI RAM NIWAS MIRDHA:
Where the State Governments are con-
cerned, they will be consulted and per-
suaded to fall 1n line, and I am sure that
the results would be very heartening
The  present Commuissioner, Shrt
! Shankarrao Mane, 1s a dynamic and de-

dicated person, and has done a lot of

good things to improve the working of
}y hiy orgamsation He and his organisa-

That you
last 25

tion have conducted a number of special
investigations, sometimes, at our ugges-
tions, and mostly on his own mtiative.

' And the policy of the Govérnment 18
that his own powers and the structure of
his orgamisation should be strengthened
[ ]
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as much as possible so that he may be
able to discharge his constitutional rcs
ponsibilities m  an effeclive mannet
Apart from this Office of the Comnns
sioner, we have a Commultee of Parlia
ment on Scheduled Castes ~nd
Scheduled Tribes, which has done very
usefal work Its reports have been
most penetrating and helpful, and they
have highlighted the problems that face
the bacrward communitics fakeo
the cue from Parhbament, many of the
Siite Leguislatures have also appoimnted
similar Commuttees, and they are also
domg a very useful work These Com
muittees, along with the vigilance that the
hon Members exercise from time to
time m tabling questions and m nitiat
ing drscussions on the problems of the
Scheduled Castes and the Scheduled
Tribes have really helped in highlignuing
the problems and also n bring ng about
some solutions to this very vast and
comrplex problem

Well Sir 1t s very unfair to say, as
Shri Kalyan Roy and some others have
suggastud  that nothing has been dore
during tae past 25 years If you sec t™e
mogress trat has becn mnde n various
spieres whether 1t 15 the economic
de elopment or educational progress or
sact! advancement, you will find tiat
things have changed considerably  But
1t cannot be denied that whereas a lot
has been done, much more remains to
be done T can assure the hon Honse
through you, Sir that the Government
will never be wanting m doing all that
1t can within the limits of 1ts resources
and powers to sec that thece problems
are tockled mm a proper way and that
thess very old and complex problens
that suiround this basic aspect of our
nat onal Nife are dealt with as speedly
as possible

Sir, reference were made to atrocities
on Haryjans  In this House we have had
many occasions when these pomts were
raised and instances wevs given when
the Scheduled Castes and the Scheduled
Tribes were not properly trenled, some
wctances of grave injustice to them, of
afrocdies on them  were rrescnted be-
fore this House It 1s really sad that

after all these years of freedom, these
®
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atrocities take place Some of the Mem-
bers suggested that this can also be due
to the rising [evel of consclousness amoug
the Scheduled Castes and their assertidn
of their rights under the Constitution aad
the laws  Sir, there is some truth in that
because the mere fact that more m.t
ances of afrocities are being repori~d
does not mean that the sifuation 1s worse
than before More and instances of su:h
atrocities are being reported because tae
Bachward Classes arz trymg to assert
therr right under the Constitution and
the law T'ey are having recowse to
the law enforcement agencies which they
did not do before Formerly they were
afraid of approaching the police and the
Sta*c authorities and the dsstrict authori-
ties But now they have self-confidence
and coudrage to approach the police auts-
oruies and to report those cases whil™
11 the olden days they did not dare to
do  So, Sir, these figures of increase n
the namber of atrocities should be seen
Im a vproper perspective which means
they should not be taken to mean
tiat the thv gs are gertimg wocse  Taey
should be taken to mean that they can
also because of the assertion of the new-
found confidence that the Bac.ward
Classes have and the confidence that
they would be heard and their expecta-
tion that justice would be done to .hem
by the law enforcement autnorities

Now 1t 15 ashed what action 1s taken
Many times 1t 1s bemg debated mn this
House and 1t was mentioned during this
debate also that stringent measures are
not taken and that the people neither
the police officials who are concerned n
this nor the other persons who are
well-connected are taken to task  Sir,
that 1s also not giving a true picture of
the situation There are a number of
mstances when the law enforcement
agencles have gore to ail possible extent
to see that the defaulters, however high-
Iy placed they are brought to book 1T
can give any number of mstances when
local Panchas and Pradhans or persons
highly connected have been brought to
book I do not thmk any complaint
could be made that people who are real-
iy responsible for these atrocities are
1ot being properly dealt with  So far as
police officers are concerned, wherever
they have been for J to be at fault or
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whele any lapse on their part 1s discove. -
ed, some of them have been suspended
and strict actions have been taken

The House s well aware that the pro-
blem of law and order 1s a State sub-
ject But that does not mean thai the
Central Government has not been active
On tae other hand, withun the Iimits of
Constitutional restraints we have been
mmpressing on  the State Governments
that they should take this preblem very
sericusly The Prime Mmuster herself
13 greatly concerned about this, and
waenever any occasion arises, when she
meets the Chief Ministers, sh* impresses

upon them that highest mportance
should be given to solving these pro-
blems

In order to attend to the difficulties
of the Backward Classes wno are some-
times oppressed we have made various
suggestions that there should be a spe-
cial machinery at the State level where
the highest attention should be paid to
them We have suggested to the State
Governments and many of the State
Governments have acted on our sugges-
tions Some of them have established
special cells sometimes under the direct
supervisien of the Chief Minister who
will look into these problems, problems
regarding reservations in Services, pro
blems regarding atrocities and problems
regarding economic development State
fevel committees have also been formed
and we can say with confidence that
there 1s greater awareness on the part
of the State Governments to gi ¢ the
highest prionty to these problems and
t. give them all possible attention

S0 while instances of such atrocities
«an be cited, instances when they have
been very seriously dealt w th when the
most mfluential people have been
brought within the clutches ¢ law can
also . uted to  any great extent  Se,
Sit, v/~ have to take a balanced view
oL 11¢ whole thing and sce tnat all the
benefits that are meant {or the Backward
Classes flow to them.

The Home Mimuster in his very mov-
ing speech made a special reference to
the responsibility of the public .rrespec-
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tive of political affihations to heip the
Haryjans He said that the society as
a whole should come up to help the
Haryans m the assertion of his rights

his 18 not only a good sentiment, but
this 1 the only basis on which su h a
vast and complex problem can be tackl-
ed Mere governmental action cannot
accomplish what we want to do Where-
as law and legislation can assist i the
process of social evolution and social
correction, what 18 more mmportant 1S
that tnere should pe the widest possible
conscilousness on {.c part of the society
as a whole, the society at large, that 1t
ts their bounden duty to solve this pro-
blem, to give serious consideration to
this problem Sit, T wot  appeal to the
hon Members here that t .y should also
think of 1t as a problem of national im-
portance which can be solved only by
i articipation from everyone uresoective
ot party considerations, irrespective  of
other considerations The governrmen-
tal machimery will assist this process, but
the main thrust, if I may say so, should
come from the society as 3 whole and
that thrust is coming up if opinions ex-
pressed 1n this House are any reflection
of the mood of the nation or the mood
of the society It 1s really heartening
that more and more attention 1s being
paid to these things This 1s something
m which we should, all ot us, be involv-
ed and only then, such a vast and 1m-
portant problem, an old complex situa-
tion, can be remedied

Another important thing that has been
suggested 1n this House 1s regarding ser-
vice reservations Sir, our Constitution
1> unique 1n many ways It 1s unique mn
that 1t provides reservations 1n the
legislature at the State level and at the
Central level 1 do not think anvy demo-
cratic country 1 the world has done
so  But we have done so because of our
past heritage which we mherited from

Gandhil and other great lcaders, the
founders of our republic and the
framers of our Constitution In thewr

wisdom they put clauses in the Constitu-
tion to safeguard the backward classes
md these provisions are unique in the
world There 1s no countiy 1z the world
where there 18 reservation mn the legisla-
ture, there 18 no country where theie s
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thing of which we can really be proud
of that we have made provisions in our
Constitution and established methods of
ensuring that the provisions are imple-
mented, In the same way, the reserva-
tion in services is also a Constitutional
right which we are enforcing through
our various orders. Shri Kumbhare sug-
gested, why do we not make a law and
have a fribunal to see that these are
enforced? T suggest that our present in-
structrons have all the powers of law
and are being interpreted by the courts
in the proper spirit. But at the same
time, they have resilience which enables
us to give more and more concessions to
plug holes where we find difficuities. The
present arrangement of having rulcs and
regulations issued at the executive levels
has been found to be satisfactory and |
do not think that the situation could im-
prove if there 1s a law. On the oiher
hand, the law would be imparting more
rigidity in the operation of the reserva-
tion procedures and may hinder us be-
cause we have some latitude under the
present regulations. We are increasing
the reservations in promotion every time
we are considering one scheme or
another, and we have made a lot of pro-
gress in that respect. Similarly, in the
reservattons also, when we vary the per-
centages, there also we can do it by an
executive order. If it were under a law,
the whole process of legislative amend-
ment would have to be gone through.
So, I do not think we need any law or
tribunal for this. The present system 15
working very well and I am sure that we
have made a lot of progress in this res-
pect. One of the measures of success of
our educational and other development
programmes is that in the higher ser-
vices of our country we are fulfilling al-
most all our reservations. If any proof
wete needed of the success of our deve-
lopment effort for the backward classes,
particularly in the educational sphere,
no botter proof can be found than from
this fact that there is almost no lapsing
or de-reservation of posts in the higher

services of our country. So this is an
achievement of which we can well be
proud of and this is not something new,
Smce 1964, except for a year or so when
a few posts could not be filled by the
L]
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Scheduled Tribe candidates, reservations
in all our IAS, IFS, IPS and other higher
Central services are being fully filled by
persons for whom the reservations were
made. This is something which is real-
ly heartening. There are some areas of
technical posts and others where we are
trying to see that there also there is some
improvement, We recently started this
scheme, and 1 said in my opening speech,
for having special training courses for
technical graduates, The UPSC holds
examinations for engineers and other
technical services. It holds competitive
examinations. So we have formulated a
new scheme and we have established two
cenitres where persons with technical
background would be coached to appear
in the UPSC competitive examinations. [
am sure very soon we would have full
reservations in those areas also.

As regards de-reservation, the impres-
sion sometimes given by honourable
Members is that when there 1s a short-
fall, we de-reserve the posts and appoint
someone else. We have put so many safe-
guards on de-reservation that it be-
comes really difficult that any person
who is fit to hold that post would not be
appointed, provided he belonged to the
Scheduled Castes and Scheduled Tribes.
The UPSC holds an examination or an
interview, whatever it is. If it is found
that the reservation has not been filled
up, it cannot sutomatically select uthers.
It has to advertise it again and the next
advertisement is only for the Scheduled
Castes and Scheduled Tribes, If there is
a shortfall in the first selection, the next
advertisement should be only for Sche-
duled Castes and Scheduled Tribes so
that they may have competition among
themselves and not to have to compete
with others, Even if there is a shortfall
in the next advertisement, the UPSC has
to write to the Department of Personnel
and a copy of thct letter is sent tc the
Commissioner of Scheduled Costes ~nd
Scheduled Tribes. He correpsonds with
the Ministry concerned and assists the
UPSC to see whether proper candidates
are available or not. It is only after this
process has been gone through that a
post 15 de-reserved. Even then it s not
fully de-reserved. It is carried {orward
to the next year. Formerly 1t was carri-
ed forward for two years. Now they
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are carrying it forward for three years.
So we have tried to make the present
procedure foolproof. When there 1s the
slightest possibility of a qualified per-
son being available, we would ry to
search him and try to see that he comes
before the selection authority and gets
appointed. . . .

o WTEE) g9ute aed (fer)
g AT T FUE fF E, AR A gy
faa & SR oA T8y Faamr ) g
Fqardy gEdr  wEha ¥ seffwew 7
T AT Ui g fqEE Fweer g forg Sy
e g @A d LA W g
qS aF ghom aaartgal & fowra #v
St afe gy anfgd off, ag onfy aw
g

st e famw feat @ oo s
g XS F@  OAY 9EW FE 4,
SaF gar  gar ar I gaw i
gfeny ox ogwd | gATd @ik ¥ freg
& fau Sy detns glaerg & a8
g, SEFT UF T TR g fF 1964
¥ AT A qF ATRo To THo," 3THo
T%o o, ST H, ST W 3= FATC
g JOHUF A HT BITHL FAT DS
grEAr  SMg TG @ AR gRfd ey
Faq AW TF | AT T ofonw
AT IEAAT &7 I ATA FYSAT FY
FEAAT FT AT FL TGT g THaT & |

We are going still turther.

o) WATA| AT JIEF AT ST G
& N AT T HEE 9T I
gar 3 @mag !

MR. DEPUTY CHAIRMAN : This
is not the way. You cannot disturb him.

SHR! RAM NIWAS MIRDHA: We
have a high-power committee under the
Chairmanship of the Prime Minister. . .

-
=
'R

= AL AT TNET : TG AT2TA G
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MR. DEPUTY CHAIRMAN: You

cannot get up every now and then.
TAAE § AMFTA AT A qHRA
H| SNV} FHIT AR ¢ AT

g AT g ?

MR. DEPUTY CHAIRMAN: Will
you.pleas? take your seat? You cannot
do it again and again. ug fegz 78 )

o\ WEed| quiE ATET ¢ O U
FAT H g AE & Tow o A
g =g |

| Iqewmafd : F AT FIAE a8 G
$uiT NIzHT € & 98 99 T9a g
qg T OHHAT |

oft WEER AWIE JUET . AT AG TG

¥ 9E qEr T Al TEIUTEd TAWMEA
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f; Iqawmafa : o9 ans 48 W AR
ga®T ZHT

SHRI RAM NIWAS MIRDHA:
This is with respect to selection by
UPSC. Some members said that class 1I1
and IV reservations are not properly
done. I think it was said by Shri Kalyan
Chand. There also I will tell you about
the procedure we follow. When selec-
tion is done through employment ex-
change 1 will tell vou what we do. In re-
gard to recruitment through employ-
ment exchange, the recruiting authority
relaxes the standard in respect of Sche-
duled Castes and Tribes.  Instructions
already exists that if any of the vacan-
cies reserved for Scheduled Castes and
Tribes are not filled by the candidates of
the respective categories sponsored by the
employment exchange, then specific rea-
sons theretor should be communicated
by the recruiting authority concerned tu
the employment exchange This would
act as a deterrent for brushing aside
without adequate reasons the claims of
Scheduled Castes and Tribes in the mat-
ter of employment in the Government.
I no Scheduled Caste candidate is
suitable, the recruifing authority has to
give reasons to the emplofment ex-
change. May be the employment ex-

change may give another list of candi-
L
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employment exchange, we have tried to
make the producers as periect as pos-
sible so that all the reserved posts go to
the backward classes

Then, we have a high-power com-
mittee under the chairmanship of the
Prime Minister to review the representa-
tion of Scheduled Castes and Scheduled
Tribes 1n services, It reviews the pro-
blem constantly and make suggestions
A suggestion that emerged in the last
meeting of this commuttee was in regard
to relaxation of the condition about
experience Sometimes 1 addition to
the mmimum educational qualifications,
some experience condifton 15 also added.
Sometimes you may be wanting an en-
gineer or a diploma holdei with so many
vears of experience. People from back-
ward classes with the required experi-
ence may not be available We are exa-
mining this pomt. We have consulted
the UPSC and I am happy to say that
the UPSC has been very sympathetic 1n
regard to reservation. We are in touch
with them and we want to amend our
recruiting rules in such a way that the
UPSC or the recruiting authority will
have the discretion to relax even this
standard, 1f they think so. This would
mean that lack of experience will not de-
bar them and Scheduled Castes pcople
even with lesser experience will be ap-
pomted, whereas other candidate will
have to fulfil this condition. These are
some of the things that we have been
domg so far as Government service is
concerned.

SHRI SHYAM LAL YADAV (Uttar
Pradesh): In regard to promotions also
something should be done

SHRI RAM NIWAS MIRDHA: W
are gradually increasing our coverage so
far as promotions In service are con-
cerned Firstly, this was only apto a
particular class I have given the full
statement to this House on a number of
occasions and if you like T can agam
give 1t mdicating upto what category in
the Government service promotions are
reserved for Scheduled Castes and
Tribes So‘mstlmes 1t 1s done by giving
high grading to Scheduled Caste per-
sons, If ther record 1s good, for in-
st.ance. It will be regarded as excellent

[ 21 NOV. 1973 ]

(

Scheduled Castes and 214
Scheduled Tribes

In this way we have taken reservation to
the Class I category also 1 would not
like to give the details because the
schemes are yet under our consideration
We are trying to increase the ambit of
our reservations i respect of promo-
tions also and our policy 1s that more
and more liberal provisions should be
made so far as these reservations in pro-
motions are concerned and that 1s the
way we are proceeding in this mattr

Well, Sir, while the position regarding
the Government service is quite happy,
unfortunately it is not that satisfactory
so far as the public sector enterprises
and the natronalised banks are concern
¢d They had their own difficulfies to
<tart with. Firstly, S, they sa'd that
they cannot do so under their articles of
association, So, Sir, we asked the Bur-
cau of Public Enterprises 1n the Ministry
of Finance to issue written direcfives to
public enterprises that thev must make
reservations in their services Some enter-
prises said that the articles of associa-
tion have to be amended for which ns-
tructions were also i1ssued and we
are constantly in touch with them and
quite a large number of such enterprises
have now fallen in line. Actually, &3
undertakings out of 104 have received
such directives and they have also acted
on them But, so far as the practical
mplementation is concerned, there 1S
still a4 lot to be sard oun that score and
we are pursung this matter with them
and I can assure the House that we
would continue pursuing this because
the bulk of recruitment now lies with the
public sector undertakings and the
nationalised banks since most of the gov-
ernmental activities, activities of a com-
mercial or industrial nature which were
formerly done by the government direct-
ly, are now Dbemmg entrusted to
corporations and, therefore, the bulk of
recrmitment now 15 1n the public sector
enterprises and 1f proper reservations
cannot be effected in this sector, 1 think
we would not be domng justice to the
bacliward classes. I can only assure the
honourable Members that the Govern-
ment is really very keen and serious
about this and we will pursue 1t with the
various Mimistries and the various
undertakings concerned. Actually, the
parliamentary Committee on Scheduled
Castes & Scheduled Tribes has pgone

!
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deeply into this maiter and it has given
Reports, if the honourable Members
would only care to go through them, re-
garding particular enterprises also and
they have gone deeply into this matter
and we have also assisted them in every
possible way, in seeing which enterprise
lags behind, whether proper remedies
exist, whether advertisement procedures
are properly followed and so on. All this
is having a very salutary effect and the
Reports of the parliamentary Committee
are assisting us tremendousiy in this task
as well us 1n many other tasks.

Well, Sir, another point was raised and
( think it is a very important point,
Why no reservations in the private sec-
tor? Well, Sir, the private sector may
be called the private sector or private en-
terprise, but under the conditions in
which they operate, it is in a way the
State-assisted private sector. Most of
there equity capital is underwritten by
the governmental financial
and the bulk of their finance comes
from the governmental financial institu-
tions and sometimes it is hardly 59 or
10% or 15% of the enirepreneurs’ money
which makes the whole thing run and
to that extent, I think, we cannot just
drop the problem by saying that we
cannnot tcuch the private sector. Some
way has to be found to see that the pri-
vate sector also conforms to the extent
necessary in this respect and we will do
everything in our power in this respect.
We are already examining certain ways
in which it can be done. Agam, here a
law would not help us. There rnay be
constitutional difficulties and to imple-
ment the law would be difficult. Firstly,
what we have tried is that we have ap-
proached the Chambers of Commerce,
the Federalion of Chambers of Com-
merce and Industry, some industrialists
and others saying, “Please co-operate
with us in this”. “And, Sir, I am sure
that the debate in this House and the
prevailing mood in the country would
be taken note of by the so-called private
sector people in seeing that they also 1m-
plement these very important and neces-
sary measures for giving relief to the
backward classes so far as representa-
tion in employment under them is con-
cerned.

[ RAJYA SABHAT
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Sir, a very good suggestion was made
by Shri Kulkarni and certain other
Members that if a financial institution,
that is to say, finance corporation gives
a loan to a private company, it should
be made one of the conditions thut it
will also implement the reservation .
clauses. What was said was that a con-
dition of this nature is already being im-
posed on cooperative societies. He gave
the example ot Maharashtra, We are
that in Maharashtra,
when the Government subscribes to the
share capital of a co-operative society,
whether it run an industry like the sugar
mdustry or any other industry, or when
it gives it loan, it puts down that condi-
tion. We have taken note of that. And
we feel that if a similar condition can
also be put, when loan or financal assist-
ance is given by public sector fin-
ancial institutions te private sector
enterprises, we hope that we will be
able to make some advance in this res-
pect.

Well, then, a lot of other things were
said, to which I will briefly refer.

The role of nationalized banks was
mentioned, which is a part of the whole
thing. Nationalized banks have, unfor-
tunately, not done much, and probably
cannot do more or much more in this
direction. They do have certain schemes
of concessional financing, where a low
rate of interest is charged. But the
whole procedure is so complicated and
cumbersome that it is very difficult for
a small, backward person to take ad-
vantage of those schemes, But we have
a scheme of cooperative societies for
tribals and Scheduled Castes. In this
connection, I would again refer to the
suggestion of Shri Kumbhare that there
should be a naticnal corporation with a
capital of Rs. 1000 crores for develop-
ment of backward classes.

Sir, I most respectfully submit that
that would not be the best way of going
about the matter. Firstly, such cxces-
sive centralisation for a very worthy
cause will not work in actual practice.
Sitting here, having a huge corporation,
we will not be able to reash down the
village areas where the down-trodden
and Scheduled Caste people live. So
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our present system of working is the
best under the circumstances, which
mans that there are Girijan Develop-
ment Corporations, there are co-opera-
tive societies for tribals and backward
classes in various States and they get
all sorts of concessions from the co-
operative sector and from the central
sector also. Our policy it to encourage
such co-operative societies to come into
existence and to play their role in this.
In some of the States this system is work-
ing very well. They have local village
societies which are joined together at
the district level and then at the State
level, and these, [ think, are doing good
work, A monolothic, huge corporation
working from Delhi or from any centra-
lised place would not serve our purpose.
Our endeavour should be to strengthen
the existing arrangement and to make
it work as well as we can.

Before 1 leave this question of reserva-
tions, I shall briefly mention some of the
observations that were made by Shri
Nawal Kishorji and Shri Kamalnath Jha
—he is not there—that these reservations
are becoming a vested interest. Well,
Sir, with all respect, I submit that reser-
vations are an absolute necessity in the
present state of development of back-
ward classes. But for these reservations,
almost no progress would have been
made for the upliftment of the backward
classes.

sy agw femve : feat grge, 4%
g &  foEm &1 ydw 78y A
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TR IF Y TR TF IR T FAME g9
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SHRI RAM NIWAS MIRDHA: 1
was coming to that. He elaborated by
saying thateonce a person got into the
All India Services or a Class I service,
to put it broadly, he should be de-
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scheduled. Here also, [ would respect-
fully submit that these people have to
compete with boys and girls coming
from tamilies which have had the benefit
of education for a number of genera-
tions. The progress that we have made
should be judged from the fact that
most of the persons who are now com-
ing into the different services through
these reservations are the first genera-
tion graduate. They are the first gra-
duates in the families. In very few
cases, they may belong to the second
generation in the sense that the father
might have been a matriculate and he
taught his son. When this man reaches
the stage of being able to educate his
other family members, we should not
deschdeule him, Therefore, this reser-
vation has to continue so that that fami-
ly can set an example to others and be
a source of inspiration to others. Mere-
ly one generation progress is no pro-
gress. Lven if some families might be
having people from their own families
in the services, it is negligible compar-
ed to what you find in other communi-
ties where the whole families are getting
the highest posts and their in-laws and
cousins are getting the highest posts.
Therefore, we should not grudge if cer-
tain families act as a catalytic agent or
act as a leader to the community. They
set an ideal which others will try to emu-
late. I, therefore, submit that reserva-
tion is necessary. It will be necessary
for a long time to come. We have a
huge backlog to make up and therefore
the present system of reservation will
have to continue,

A lot of interest was shown in the
Post Matric scholarships and  the
amounts of scholarships. The scholar-
ships amount ranges from Rs. 27 in
the case of day scholars and Rs. 75
in the case of graduate and post-gradu-
ate students. As T said earlier, our pro-
posal is to increase it by 50 per cent. A
suggestion was made that we should raise
it by 100 per cent. We would be most
happy if we could do so . The Planning
Commission is considering our request
of 50 per cent increase. OQOur endeavour
would be to increase this stipend as
much as possible so that the people get
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relief against the cost of living which has
increased tremendously during the last
few years.

Something was mentioned about fore-
ign scholarships. It was said that this
year there are 9 students have come up
for foreign scholarships, Hon. Mem-
bers wanted to know whether this figure
would be repeated. The 9 scholarships
which were given in 1972-73 have been
increased to 21; for Scheduled Castes
from 4 to 11, for Scheduled Tribes from
4 to 6, for de-notified nomadic and semi-
nomadic tribes it remains 1 and for
other economically backward classes it
is 3. The last mentioned is a new cate-
gory which we have introduced this year
and they will .get three scholarships,
There are a large number of people who
dc not belong to Scheduled Castes and
Scheduled Tribes and still they ars eco-
nomically very backward, This fact
cannot be denied. We had occasion to
debate in this House that the Govern-
ment policy is that we will not declare
other beckward classes, apart from
Scheduled Castes and Scheduled Tribes,
on the basis of caste. We would try to
see that the other economically back-
ward classes, except the Scheduled Castes
and Scheduled Tribes, are judged not by
their caste but by their economic back-
wardness. This is one of the manifesta-
tions of our policy in this respect that
we have introduced, even at the highest
level of foreign scholarships, 3 scholar-
ships for economically backward classes.

SHRI N. H. KUMBHARE (Maha-
rashtra): The present percenlage of
scholarships is one scholarship for a
population of one crore. Therefore, I
request the Minister to increase the

scholarships.
3 pM

SHRI RAM NIWAS MIRDHA : Sir,
foreign scholarships are less because
normally even if you have enough

money, it is difficult for you to go ab-
road and study because the Reserve
Bank is very rigid and rightly so, and
they allow persons to go abroad for
studies only in courses which are not
available in this country. And in view
of the progress that we have made in
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| the sphere ol higher education in the
| last few years, there are a very few
courscs which are not here for which a
student has to go abroad. The hon.
Member may see in this context that
we have reservations in higher iechnical
institutes like the IITs. We have reser-
vations in medical colleges, and we have
special courses in all branches of science
and technology. So, since we have these
reservations, the need for the students
to go abroad fer higaer cducation is
not as great as it used to be. So this
figure is not as low as the hon. Mera-
ber’s observation would suggest.

Sir, something was said about vprohi-

bition in tribal and other areas. Nawal
Kishoreji mentioned it. And Kalyan
Chandji mentioned about Lakhimpur

Khiri. They wanted that tiquor shops
should be removed from some of these
areas. The Government also feels very
seriously on this. And particularly, cur
Home Minister is very keen that these
liquor contractors should as far as pos-
sible be banned from tribal areas. These
liquor contractors cause no end of trou-
ble in that area, and they are the focal
point for all unsocial activities and cri-
mes. In many cases, these things are
abetted by them. And exploitation of
tribals also takes place by money lend-
ing or other ihings, They forcibly sell
liquor to tribals, who do not need it
and then try to recover money. So, we
have taken up the matter with the State
Governments, We said, please review
your policy and draw up a programme
to abolish the present system of excise
contracting in tribal areas.. This is the
policy which we want to follow and we

do hope that the State Government
would cooperate in this. The State
Governments mostly say that it will

mean loss of revenue to them. We ap-
proached the Finance Commission also.
Probably, we were late. We said, “please
take this also into account that if the
States introduce prohibition in the tribal
areas or take some temperance measures.
they should be assisted by the Finance
Commission also”. But I still hope that
we will be able to find some way to
in
their steps to enforce some sort of pro-
hibition in these areas.
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As regards hiquor shops in Haryan | q9ig g I argf‘qa'r T 1AWy

mohallas and other things, tnat matter
1s also before us and we have written
to the State Governments and given then
a set of guidelines as to how they should
act For example, on national high
way. there should not be any liquor
shops so that liquor 1s not easily avail-
able to drivers and otheis Near the
schools or temples, there should be no
liquor shop If the people of a parti-
cular Jocality, let us say, two-thirds of
them, do not want a liquor shop. it
should be removed These are the mea-
sures which we have recommended to
the State Governments and T am sure
they would at least introduce prohibition
in tribal areas where the situation is
really very difficult

About the special problem of termi-
nology-the name of churas, etc used 1n
Delh' ond other places—the whole thing
is ben_ held up because the legislation
in this respect 1s not being proceeded
swwih because of various reasons, The
Cabinet 15 seriously considering the mat-
ter Tt has anpomted a Committee of
Ministers to go 1ato the whole problem
and 1t is only after the legwislation is
introduced that nomenclature of castes
or Inclusion of other ftribals in the
Schedules would be taken up.
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As regards other measures for BRBal-
mikis—scavengers and people doing un-
clcan jops—mention was made of the
Malkant Committee Well, we are try-
g to do all that we can

SHRI HAMID ALl SCHAMNAD
(Kerala). Sir, I mentioned yesterday
that there are some tribals in my State
whose existence 1s not recognised by the
rest of the community Recently pho-
tos have come out in some Malayalam
papers about some of these families m
Kerala especially m hill areas These
people do not figure anywhere on the
voters lists  They go about naked Twuey
do not draw any regular rations Ihey
live only on fruits and honey In this
way these tribals are carrymng on 1n
some of the Malabar regions 1 want
to know whether Government has taken
a note of these people. I also want to
know whether they come in the main-
stream of humamty and, f not, could
they be brought within 1ts fold?

SHRI R M NIWAS MIRDHA: 1
do not know to which tribe the hon.
Member s referring to 1 also do not
know whether they are at present mn the
Schedule or not But, we will take up
this matter with the Kerala Government
and we will persuade them to have some
special programmes for their develop-
ment and we will see what can be done

As regards their registration in  the
voters’ lists, tnat again 1s the responsi-
bulity of tne State Government We will
certainly write to the State Government
and see what can be done I would also
request the hon Member to write to the
State Government in this matter If the
State Government has any difficulty
ithc matter we will be prepared to help
them n all possible ways.

Well, Sir, now we come to the Fifth

frat STw ST PR ere® 1 1K @Y | Plan which is being formulated.
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SHRI N JOSEPH (Andnra Pradesh)
Sir, the other day I requested the non
Minister to consider the question of m-
clusion of Scheduled Caste Christians
also 1n the list of scheduled Tribes and
requested tne Home Mimistry to consti-
tute a committee to go into his matter
This problem 1s especially dominant in
the State of Andhra Pradesh, whele
there are 45 lakhs of these people No
mention has been made about them

SHRI RAM NIWAS MIRDHA Sir,
the hon Member referred to the pro-
blem of Christian converts or Scheduled
Caste persons who have been converted
to Chrnstianity and stated that we are
trying to suppress them and that Chris-
tiamty would not be suppressed because
1t was not suppressed by hundreds of
years of wars and things like that 1
would respectfully submait, Sir, that Gov-
ernment has no mtention of suppress-
mg the Christians We rather value
them as a very imporiant segment of our
naticnal life and we want them to pro-
gress and prosper and we will always
endeavour that thev occupy a place of
honour 1 our soctety, which they cven
now do As regards this problem I will
just read : No person who protesses a
religion different fiom the Hindu or the
Sikh religion shall be deemed to be a
member of Scheduled Caste Now, this
1s done because the criterion followed
1s that the community should be svfier
ing from extreme social educa.ional
and econcmic bachwardness arising out
of the traditional practices of untoucha-
bility T do not think anyone would
contend that untouchability 1s a part of
the Christian tradition We feel that un-
touchability 1s prevalent only in the
Hindu <ociety and the Sik'y society and
we feel that this 1s not a scourge which
1s present i the Christian 1el.gions tra-
dition Tt 1s true that many Chrstians
are backward Well Scheduled Castes
are also backward but the yardstick for
bringine them m the Lists is the mea-
sure of social disabihitics under which
they suffer m the traditional society and
m the context of religion ‘Varnash-
ram Awastha”, as the Home Minsster
referred, 1t cannot be extended to other
religions where this difficulty does not
arise  But that does not mean there are
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no baciward classes or backward people
mn other religions For them some of
the State Governments are giving help
Kerala itself has done 1t, Tamil Nadu
has done 1t They have given conces-
sions to them which are available to
other backward classes But to include
them as Scheduled Castes would create
a Iot of difficulties Therefore, while we
should not lag behind m formulating
measures for helping the backward
among the Christians, the hon Member’s
proposal for appointing a committee to
go through the whole matter 1s not well
taken and I would say that the Gov-
ernment 1s not agrecable to this But we
will do all 1n our power to see that the
backward amongst the Christians get
therr due share We have huge new
programmes under the next Plan to meet
the munimum needs of the people and
they will take care of persons of the
fower economic strata irrespective  of
their caste or religion and I am sure
the Christtan commurmty would also get
1ite due share and wherever difficulties
arisc we would be able to solve them
from that pomt of view

Well, Sir, T was mentioning about the
Fifth Plan The backward classes sec-
tor was intended to be supplemental 1n
nature to the all-round efforts to rawe
the standard of hiving of the people m
the country in general Experience has
shown that most of these programmes,
n the absence of adequate financial
baking and organisational sunwort, had
Iittle impact on the economic and edu-
cational backwardness of the Scheduled
Castes and Scheduled Tribes  Alloca-
tions under the welfare of backward
classes which was meant to be supple-
mentary to the outlays in the general
sector of development have tended to
substitute the latter So, we bhave de-
cided to evolve a new stratecy Now,
that strategy 1s that 1 addiuon to malk
ing certaun  allocations for  Centrally-
sponsored schemes for the welfare of
backward classes, they must get therr
due share from the general scctor of
development as well however much we
may like to put in the Central sector,
a very large amount of rehamce would
have to be placed on the general sectors
for helping the bulk of the backward
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gy n this Plan in that every sector 1s
being asked to demarcate areas and, 1f
possible, even to quantify the amount
that can be made available to the back-
ward classes from their respective sec-
tors For example, in the tribal areas
we have suggested to the State Govern-
ments that they should have a plan
within a plan—a sub-plan—for the tribal
areas for roads, irrigation, agriculture
and education They cannot say ‘We
are building ten big dams in the whole
plan 1n the whole State and so this 1s
our expenditure on 1rrigation’  We
would tell them “Please demarcate cer-
tamn areas 1 the State-tribal and other
backward areas—and tell us how much
of the outlay on irrigation, for example,
you are going to spend 1n the tribal
areas?” This 1s a very sertous and dif-
ficult exercise but our team from the
Home Minmistry and from the Backward
Classes’ Welfare Division has gone
round the States—and [ have also join-
ed the discussions 1 some States—and
we are trying to help them in formula-
ting a plan within a plan so that we can
definitely say that this 1s the money that
is available for these backward areas
this i1s the money that 1s available for
these backward classes in these particu-
lar schemes And we are happy to
say that the Planning Commuission fully
supports our stand, they have also laid
dowu some guide-lines on how the sub-
plans and other schemes have to be for-
mulated And we have nsisted that the
Plan frame should include a certain n-
built mechanism which would see that
these allocations flow to those areas So,
firstly we will have as much of a Cen-
tral sector as possible from the Plan-
mng Commission for Centrally-sponsored
schemes and, along with that, we would
see that due share to the backward class-
es and backward areas 1s made available
so far as the general developmental sec-
tors are concerned

So this is the basis on which we are
gomg to formulate the Plan and this 1s
the strategy on which we are working
There are many tribal people who are
scattered who are outside our Tribal
Development Blocks and what to do with
them? We are having some sort of an
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area development approach which means
a big area 1s taken as a unit of develop-
ment and that area would cover even
the 1solated pockets of tribal concentra-
tion We hope that this strategy will be
reflected 1n the various State Plans and
we will be able to make some advance
in this respect

Siz, these are some of the things 1
wanted to say A lot has been said by
hon Members on various aspects, allot-
ment of land, etc Shrimati Pratibha
Singh strongly argued that the land
should be taken from the temples After
the implementation of ceillings we would
see that the surplus land available as a
result of land reforms 1s given to the
poor Scheduled Castes and Scheduled
Tribes There are reservations 1 allo-
cation of Innd in many States and our
endeavour would be to see that they
get land, not only that they get land
but they get the wherewithal to cultivate
the land That 1s much more important
Sometimes it 15 casually said, they can-
not culuvate the land given to them,
they sell off the land and so why give
them land at all? They can cultivaie
the land and hey can do 1t as good
as any other person provided they have
the wherewithal to do 1t and for that
purpose we have our schemes for mar-
ginal farmcrs and small {armers And
we have seen that the eligibility cond:-
tions under some of these schemes are
framed i such a way that there also
priority 1s given to the Scheduled Castes
and Scheduled Tribes So we are go-
mg through this difficult and complex
exercise but we hope we would succeed
in this and see that the difficulties of
the Scheduled Castes and Scheduled
Tribes are removed as much as possible.

In the end I would refer to the amend-
ment that has been moved by Shu
Kumbhare He made six points (a) to
(f) 1n his amendment and his speech con-
tamed an elaboration of some of those
pomts For example he spoke of rural
employment guarantee scheme which 1s
something like the minimum wages pro-
gramme for landless agricultural labour-
ers mentioned by some others Well, a
law does exist for fixation of minimum
wages and most of the States have fixed
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nmimmum wages. They are low and they
have to be increased but what 1s more
umportant 1s that those laws have to be
implemented. And these laws cannot be
implemented unless we as a whole or
the society as a whole, as was mentioned
by the hon. Home Minister who
mtervened m the debate, see that
they are able to enjoy thewr rights and
they are able to get the full benefits
from the schemes that we are making.
Merely drawing up a plan or issuing
orders from here or passing legislation
would not help. The Untouchability
Offences Act is there and we would en-
force it. We are trying to have a me-
chanism for enforcing it. In our pre-
sent Plan we are making a special provi-
sion for the first time to finance machi-
nery to see that these Acts are imple-
mented, The task before us 15 so mas-
sive that it 1s possible to tackle 1t only
if we all jomn together and 1 cannot do
better than to reiterate the appeal of
the hon. Home Minister that we should
regard 1t as a nattonal problem, that the
society as a whole should seek to inter-
vene on behalf of the backward classes.
Then and then only we would be able
to make some appreciable dent in the
situation.

With these words I request Mr.
Kumbhare who 1s a very eminent and
alert Member—I had the privilege of
working with him 1n many Commuttecs,
1 know that the problem of backward
classes 1s very dear to his heart—to
withdraw the amendment. 1 can only
say that the Government is fully n sym-
pathy with whatever he feels and says,
not only that but we will endeavour to
work 1n the spirit of his amendment
and the suggestions made n his speech.
With these words 1 would appeal to him
that he should withdraw his amendment
and the matter should rest at that.

SHRI N. H KUMBHARE: In view
of the assurance given by the hon Mini-
ster to constder the various suggestions
made in my amendment I do not want
to press it.

The amendment was, by leave, with-
drawn.
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THE PAYMENT OF BONUS (SE-
COND AMENDMENT) BILL, 1973

THE MINISTER OF LABOUR
(SHRI K. V. RAGHUNATHA RED-
DY): Mr. Deputy Chairman, Sir, I beg
to move :—

“That the Bill further to amend the
Payment of Bonus Act, 1963, be taken
into consideration.”

This 15 a very simple Bill and 1 will
not take much time of the House. The
Payment of Bonus Act, 1965, as you
are aware, was amended on the Ist Sep-
tember, 1973 to provide for the pay-
ment of a mimimum bonus mn respect of
the accounting year commencing on any
day i the year 1972 at the rate of 8-1/3
per cent. of the salary or wage of the
employee and for the deposit of a part
of the bonus, in certain cases, in the
provident iund accounts of the em-
ployees Some hon. Members expres-
scd and also representations were made
by the various trade union leaders tu
the effect that the entire amount of
bonus due to the workers should be paid
in cash. These representations nave
been considered with the utmost respect
by the Government and it 1s proposed
to meet the workers’ request for the
payment of the entire bonus m cash.
The amending Bill, now before the
House, has been introduced for this pur-
pose. 1 request that this may be taken
mto consideration, This 1s the most
non-controversial Bill that has ever been
moved on the floor of this House and
I hope that the House would be pleas-
ed to pass this Bill without any discus-
sion at all.

The question was proposed.
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